
IN THE COURT OF PRINCIPAL SESSIONS JUDGE, 
SRINAGAR. 

************                               

JO Code : JK00026 
CNR No  : JKSG___________________ 

B.A. No   : _____/2020 

Date of Institution :   29.04.2020 

Date of Order  :   29.04.2020 

 

Mohammad Yaseen Shalla S/O Late Abdul Rehman Shalla 

: R/O Dalkawpora, Rainawari, Srinagar.. 

     (Petitioner) 

   Through: Adv. Mohammad Rajab Bhat   

   VERSUS 

Union Territory of J&K through SHO P/S Rainawari, Srinagar  

      (Respondents) 

      Through: Ld. P.P (CPO). 

_______________________________________________________________ 

In the matter of;    

   Petition under Section 438 Cr.P.C for grant of anticipatory 

   bail in favour of the applicant. 

_______________________________________________________________ 

CORAM:  Abdul Rashid Malik 

 

Through Video Conferencing. 

 

O R D E R 

 

 The petitioner has moved the instant application seeking 

grant of bail in his favour, in anticipation of his arrest on the 

ground that the petitioner is a business man and is a respected 

citizen of the Union Territory of J&K and that in the 

neighborhood of the petitioner few persons who are legal heirs of 

late Bashir Ahmad Budoo have some personal grudge with the 

petitioner and his family and they are always creating trouble in 

the family of the petitioner in one pretext or the other. The 

petitioner has some property dispute with the above said 

persons and because of this reason they have approached the 

police concerned and are trying to demoralize the petitioner and 

have also lodged a false FIR No.11/2020 u/ss 188, 353 IPC in 



the P/S Rainawari against the petitioner. The Police Station 

Rainawari is bent upon to arrest the petitioner. In case, the 

petitioner is arrested by the concerned Police station, there is no 

other family member to look after or take care of the mother of 

the petitioner. The petitioner has submitted that the earlier 

application seeking bail in anticipation of arrest stands 

dismissed on 05.03.2020 and petitioner was directed to 

approach the regular Court but the petitioner could not 

approach the regular Court of competent jurisdiction due to 

COVID-19 pandemic, followed countrywide lockdown till 3rd 

May, 2020.  

That in view of the directions of the Hon’ble Supreme Court and 

High Powered Committee of the Government of J&K under the 

Chairmanship of Executive Chairman, J&K Legal Services 

Authority, the Petitioner is entitled for anticipatory bail as he 

cannot be detained in the petty offences where the punishment 

is for less than 7 years as all such persons have been released 

from jails in more heinous offences in view of COVID-19 

pandemic and over-crowding of jails.  

Further, it is submitted that the petitioner is also entitled for 

bail due to prevailing lockdown in the Valley. The whole 

Rainawari where the petitioner is residing has been declared as 

Red Zone by the Government and the petitioner cannot be 

arrested in view of the advisory issued for Red Zones in the 

General Public Health Policy and Advisory of World Health 

Organization. It is submitted that on this ground also the 

petitioner is entitled to anticipatory bail. The petitioner has not 

committed any offence whatsoever till date and has great 

respect and regard of the law of the land and in case 

anticipatory bail is granted in favour of the petitioner he will not 

hamper or temper the prosecution witness. 

 



 I have heard the learned counsel for the applicant through 

video conferencing and perused the earlier copy of the police 

report as well the order passed by this Court in the earlier 

application whereby the application of the applicant was 

dismissed with a direction to the applicant to approach the 

Court of Competent Jurisdiction for regular bail.  

It is not disputed that after the rejection of his earlier bail 

application, there is lockdown till 3rd of May, 2020, in view of 

the COVID-19 pandemic. Secondly, the applicant is willing and 

ready to cooperate with the investigation and present himself 

before the investigating agency, if so directed. Thirdly, the 

applicant is stated to be residing in a Red Zone and his 

movement at present stage is sure to affect the public health 

and is detrimental to the public interest. 

 

 Therefore, in view of the above, in the event of arrest of 

the petitioner in FIR No.11 of 2020 under sections 188, 

353 IPC, P/S Rainawari, it is directed that he shall be 

released on bail subject to his furnishing of bail bond in 

the amount of Rs.50,000/- and personal bond in the like 

amount subject to the following conditions:- 

 

1. That the petitioner shall cooperate with the 

investigation  officer as and when required; 

2. That the petitioner shall not tamper with the 

prosecution evidence and shall not in any way 

influence the investigation; 

3. That the petitioner shall remain present in this Court 

on the next date i.e. 12.05.2020, however, it is made 

clear that in case the lockdown is extended, the 

instant order shall stand extended in that 

eventuality.   

Copy of this order shall be transmitted to the Ld. P.P 



with a direction to serve the same upon SHO Police 

Station, Rainawari forthwith and Police concerned shall 

submit the detailed report followed by objections of Ld. 

P.P by or before the next date of hearing.  

Put up on 12.05.2019.          

Announced:            Principal Sessions Judge 

29.04.2020                      Srinagar. 
“Firdous” 
 
 Copy of the order forwarded to SHO P/S Rainawari, 

Srinagar through Chief Prosecuting Officer, Principal Sessions 

Court, Srinagar for compliance. 

 

 
      Principal Sessions Judge, 
         Srinagar. 
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